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4. He shall submit the findings and his observations within one and half months

time i.e. on or before 17th November 2017. He shall also assess the Market

Value of the Shares of the Company and give a Report about the Valuation of

the Shares.

5. The Auditor's fees shall be borne equally by Petitioner and the Respondent Nos.

2 and 3. Thereafter the matter is listed for "Hearing" on 2g.L1,.2ot7.t 
Bhaskara'Pantula Mohan M.K. Shrawat
Member (Judicial) Member (Judicial)
21.09.2017
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